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[Shri M. Arunachalam] 
pIe belonging to the Scheduled Castes 
are treating tomorrow as their mourn-
ing day because of their manifold 
misery under the present Govern-
ment of Janata Party. The Govern-
ment must look into their genuine 

grievances and do the needful. 
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MR. CHAIRMAN: I shall now put 
amendment No. 55 moved by the 
Minister as modified by him, to the 

vote 6f ihe House. The question is: 

"That the Bill to provide for the 
~nclusion in, and the exclusion form, 
the lists of Scheduled Castes and 
Scheduled Tribes, of certain castes 
and tribes, be referred to a Joint 
Committee of the Houses consisting 
of 30 members, 20 from this House, 
namely: Shri D. Amat. Shri S. R. A. 
S. Appalanaidu, Shri B. C. Kamble, 
Shri G. Bhuvarahan, Shri Bega Ram 
Chauhan, Shri S. S. Das, Shri Durga 
Chand, Shri Krishna Chandra Hal-
der, Shri Ram Sewak Hazarl, 8hr! 

Kusuma Krishna Murthy, Shri Dal-
pat Singh Para&te, Shri Mohan Lal 
Pipil, Shri K. Prakash, Shri S. 
Ramaswamy, Shri S. H. Naik, Shri 
Shankar Dev, Shri T. S. Sharn-
gare, Shri Ramji Lal Suman, Shri 
Suraj Bhan, Shri Dhanik Lal Man-
daI, 

and 10 from Rajya Sabha; 
that in order to constitute a sitting 

of the Joint Committee the quorum 
shall be one-third of thp. total num-
ber of members of the Joint Com-
mittee; 

that the Committee shall also be 
instructed to examine thp. lists con-
tained in the Constitution (Schedu-
lyed Castes) Order, 19~O and the 
Constitution (Scheduled Tribes) 
Order, 1950 and to suggest amend-
ments thereto in their report; 

that the Committee shall make 
Ii report to this House by the last 
day ot the firet week of the next 
se.uion; 

that in othe!' respects the Ryles 
ot Procedure of this HOU5e Mlatl.h~ 
to Parliamentary Commi""", IIHall 
apply with such variations aDd mo-
diScationa all the Spea_ say 
make; and 

That thill HOWIe do rt •• mm.end 
to Rajya Sabha that Rajya Batiha 
do join the said Joint CommiUee 
and conununicate to thi8 HoWIe the 
names of 10 membera to be appoint 
ed by Rajya Sabha to the Joint 
Committee" (55, as modifl,d). 
The motion wcu adopted .. 
MR. CHAIRMAN: Amendments 

Nos. 42, 45, 49 and 54 moved by other 
hon. members are barred. 

14.17 hn. 
SUPPLEMENTARY DEMANDS· FOR 

GRANTS (GENERAL), 1978-7g 
MR. CHAIRMAN: The House will 

now take up dlscuasion and voting ot 
the Supplementary Demands fl . 
Granta in Hspect ot the Budget 
(General) tor 1978-'71. 

·Moved with the recommendation of the Preaident .. 
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Motion moved: 

"That the respective supplement-
ary sums not exceeding the amounts 
on Revenue Account and Capital 
Account shown in the Third column 
of the Order Paper be granted to 
the President out of the Consolidat-
ed Fund of India to defray the 

charges tbat will come in course ot 
payment during the year ending 'the 
31st day of March, 1979 in respect 
of the following demands entered 
in the second column thereof:-

Demand Nos. 12, 18, 29, 31, 42, 59 
to 61, 63, 71, 78 and 79". 

S,,/>/>lemmtar.J' Demandsfor GrantJ !General)for 1978'i9 .wbmifltdtn th. I'o/e 0/:..' tl,{ HOlm. 

No. of 
Drm~nd 

:\' amc (lr the Demand 
Amount of Demand for Grant 

submitted to the vote oftbe 
House 

------ -----------~-----------
2 3 

Revenue: 
Rs. 

MINISTRY OFCOMMF,RCE, CIVIL SUPPLIES 
AND COOPERATION 

.12 Foreign Trade and Export Production. 40,00,00,000 

MINISTRY OF COMMUNICATIONS 

18 Capital Outlay on Posts and Telegraphs. 

MINISTRY OF ENERGY 

29 Pow"r nevclorment. 

MINISTRY OF EXTERNAL AFFAIRS 

3 1 Mini~try of External Affairs. 1,97,0-4-,000 

MINISTRY OF FINANCF. 

·1'~ Oth"r Expenditure of the Ministry of Finance .. 

MINISTRY OF INDUSTRY 

59 Industrie •. 1,46 ,63,000 

60 Villa,::" and Small Industries .. 15,00,00,0000 

/), Trxtil~." IIandloo1l1 and Handicrafts. 4 0 ,15,000 

MINISTRY OF INFORMATION AND BROADCASTING 

Ii:) Information anri Publicity 

\.{INISTR Y OF PETROLEUM, CHEMICAL SAND 
FERTILI7ERS 

7' Chemicals and Fertiliz"r. Indll.tries. 

MINISTRY OF SHIPPING AND TRANSPORT 

78 Road and Inland Water Transport. 

M£NISTRY OF STEEL AND MINES 

79 Department of Steel • 

3,50 ,000 

3,00,000 

g,ooo 

Capital 
R,. 

1,50 ,00,000 

2,000 

8,05,00,000 

33,94,19,000 

1,68,llo,00 

7,66,00,000 

1.000 

2,00,00,000 

!I,ll I ,26,000 
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MR. CHAIRMAN: There are cut 
motions. 

SHRIMATI PARVATHI KRISH-
NAN (Colmbatore): I beg to move: 

UThat the demand for 8 supple-
mentary grant of a sum not exceed-
ing Rs. 41,50,00,000 in respect of 
Foreign Trade and Export Produc-
tion be reduced by Rs. 100." 

[Failure to give adequate assis-
tance and aid to small scale industry 
and handloom sector (1) J 

HThat the demand for a supple-
mentary grant of a sum not exceed. 
ing Rs. 15,00,00,000 in respect of 
Village and Small Industries be re-
duced by Rs. 100." 

[Failure to ensure adequate pro-
tection to existing small industries 
especially in vessel making and 
hosiery (2)] 

HThat the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 8,06,15,000 in respect of Tex-
tiles, Handloom and Handicrafts to 
be reduced by Rs. 100." 

[Failure to take steps to nationa-
lise Swadeshi Cotton Mills Company 
Ltd.(3)] 

HThat the demand for a supplc-
mentary grant of a sum not exceed_ 
ing Rs. 8,06,15,000 in respect of Tex-
tiles, Handloom and Handicrafts be 
reduced by Rs. 100." 

[Failure to pay outstanding dues to 
workers in the National Textile 
Corporation Mills (4)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 8.06,15,000 in respect of Tex-
tiles, Handloom and Handicrafts be 
reduced by Rs. 100." 

[Failure to take over Binny Limi-
ted (5).J 

"That the demand for a supple-
mentary grant of a sum not exceed-

ing Rs. 2,00,00,000 in respect of 
Road and Inland aWter Transport be 
reduced by Rs. 100. 

[Failure to ensure the proper main-
tenance of vehicles of DTC(6)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing B.s. 5,21,29,000 in respect of De. 
partment of Steel be reduced by Rs. 
100." 

[Working Of the Metallurgical En-
gineering ConSUltant (India) Limi-
ted (MECON) after restructuring 
(7)] 

SHRI C. K. CHANDRAPPAN (Can. 
nanore): I beg to move:-

"That the demand for a supplc_ 
mentary grant of a sum not exceed-
ing Rs. 8,05,00,000 in respect of 
Power Development be reduced by 
Rs. 100." 

[Present policy of BHEL entering 
into collaboration with multinational 
corporations compromising the inte-
rests of BHEL itself and of the pub-
lic sector (8)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
i ng Rs. 33,94,19,000 in respect of 
other expenditure of the Ministry of 
Finance be reduced by Rs. 100." 

[Need to haVe a second look at our 
relations with the international ano-
netary fund (IMF) taking into ac-
count India's national interest (9)] 

"That the demand for a supple. 
mentary grant of a sum not exceed-
ing Rs. 15,00,00,000 in respect of 
Village and Small Industries be re-
duced by Rs. 100." 

[Failure to protect the beedi in-
dustry and several 18khs of workers 
engaged in this sector of industry 
(10)] 

"That the demand for a supple-
mentary grant 01 a sum not exceed-
Ing Rs. 8,06,15,000 in respect of Tex-
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tiles, Handloom and Handicrafts be 
reduced by Rs. 100.'" 

[Failure to protect the handloom 
industry and several lakhs of wor-
kers engaged in this seCtor of indus_ 
try(ll)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 8,06,15,000 in respect of 
Textiles, Handloom and Hadicrafts 
be reduced by Rs. 100." 

[Failure to extend cooperation of 
the NTC to Kerala by taking over 
certain sick textile mills suggested 
by the Kerala Government (12) 1 

"That the demand for a. supple-
mentary grant of a sum not exceed_ 
ing Rs. 3,50,000 in respect of Infor-
mation and Publicity be reduced by 
Rs. 100." 

[Failure to diffuse the ownership 
of the big newspapers and delink it 
from business houses of Indian Mo-
nopolists. (13) 1 

SHRI P. K. KODIYAN (Kalahandi): 
I beg to move: 

"That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. 41,50,00,000 in respect of Foreign 
Trade and Export Production be re_ 
duced by Rs. 100." 

[Failure to organise timely pur· 
chaSe of tobacco from the growers at 
remunerative prices (14) 1 

"That the demand for a svpple-
mentary grant of a sum not exceed-
ing Rs. 41,50,00,000 in respect of 
Foreign Trade and Export Produc_ 
tion be reduced by Rs. 100." 

.[Need to provide adequate quan-
tity of raw cashewnuts to the cashew 
manufacturing units in Kerala for 
export of cashewnuts (15)] 

HThat the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of Capital 

Outlay on Posts and Telegraphs be 
reduced by Rs. 100." 

[Defective fUnctioning of the Delhi 
Telephones system(l6)] 

"That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,000 in respect of Capital 
Outlay on Posts and Telegraphs be 
reduced by Rs. 100." 

[Need to convert the Punalur tele-
phone exchange in Kerala into an 
automatic exchange (17)] 

"That the demand for a supple-
mentary grant of a sum not exr.eed-
ing Rs. 8,05,00,000 in respect of 
Power Development be reduced by 
Rs. 100." 

[Failure to solve the prevailing 
power short.age in different parts 
of the country (I8).] 

"That the demand for a supplemen-
tary grant of a sum not exceeding 
Rs. B,06,15,OOO in respect of Textiles. 
Handloom and Handicrafts be reduced 
by Rs. 100." 

[N ('ed to take immediate steps to 
produce and make available ade_ 
quate quantity of controlled cloth for 
the common people (19).J 

MR. CHAIRMAN: The cut motions 
are also before the House. 

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore) : Sir, I have moved cut 
motions in respect of the Demands 
with regard to the small scale indus-
try, National Textile Corporation and 
so on. Now, the point is that as for 
the encouragement that is being given 
to small scale industry, that needs very 
close examination. For instance, there 
are some very big concerns which are 
today manufacturing items which could 
easily be manufactured in the small 
scale sector. I hope, the Minister of 
Industry, Shri George Fernandes, him_ 
self will go into this matter instead of 
just telling us all the time that he is 
having interest at the small seale in-
dustry at heart. For example, at 
Jamshedpur, Tata-Robins .. Fruer, a 
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multi_national company. are manu .. 
facturing certain very oommon items 
which can be easily manufactured in 
the small scale sector. It should be 
investigated as to how much foreign 
exchange is earned by this company 
and how much is drained outside due 
to foreign collaboration. There are 
two aspects. One is the multi-na-
tional company having a collaboration. 
The other is that items being manu-
factured by them, can be diverted to 
the small scale sector. I would like to 
know whether the Don Quixote Min-
ister of Industry has set up a cell to 
go into this matter and see whether 
and how those products which are 
manufactured by such concerns as 
Tata-Robin-Fraser, can be diverted to 
the small scale sector so that the small 
scale industry can be developed and 
helped in this manner. 

I would next like to draw the atten-
tion of the Finance Minister to the 
fact that there is a very important in-
dustry which is being neglected. Since 
the Budget itself. they have been ask-
ing for relief of the general excise 
duty and they have till today. not even 
got a reply except; the usual acknow-
ledgement saying that the matter is 
being looked into. Who is looking into 
it, whether it is being looked into at 
all" one does not know at all. Here, 
1 am referring to the brass vessel in-
dustry. This is a small scale industry. 
The manufacturers in my constituency 
alone are as many as 300 with about 
10,000 workers who do not get the 
work everyday. If you take Tamil 
Nadu as a whole, there are nearly 
3,000 manufacturers with about a lakh 
ot people employed but because of 
the burdens of the excise duty. they 
are today not even getting regular em-
ployment. This industry which is a 
cottage industry. is not being supplied 
copper and zinc on permits in terms of 
sheets. They haVe to buy this scrap 
and then they turn it into brass-sheei<; 
and copper-sheets and then they have 
to pay excise duty on that and again 
on th'~ finished product. It is a tn'-
marl' Us burden on the cottage indus-

try. That is why, I would appeal to 
the Minister that he should look Into 
this as early as possible and give them 
exemption of Item 26 (a) of the First 
Schedule of the Excise Duty Act. 

The next thing I would like to refer 
is about the uniform price of coke and 
coal. In my constituency, Coimbatore, 
there are a large number of small in-
dustrialists particularly in the engi-
neering sector. They have to buy 
coke and coal at higher rates because 
it is far away from the coal beartr.g 
regions. Due to theSe higher rates, the 
burden On them is quite considerable. 
The engineering sector and ot.her sec-
tors have also made representations to 
the Government in this regard. When 
you find that they produce 40 per cent 
of the total goods, surely, they should 
be given. encouragement. Though the 
Minister is very busy with his per-
80nal conversation, he should convey 
this to the Minister of Energy, and at 
the ministerial level sort this matter 
out so that just as steel and cement 
are supplied at a uniform price, you 
will also consider the supply of coal 
and coke as far as the small scale sec-
tor is concerned. This merely going 
on and on and on about the small 
scale sector, and how you want to en-
courage them and set up these indus-
trial estates and so on-what is it for, 
unless you do something concrete in 
order to help them to compete with 
the much bigger concerns that are 
there. 

Talking about the National Textile 
Corporation, I would like to bring it 
to the notice of Government that the 
workers of the NTC are not being paid 
the dues which are outstanding t,l) 

them, which had been frozen by the 
Government, specifically with regard 
to the Swadeshi Cotton Mills, the At-
herton Mills and the Laxmi Rattar. 
Mills of Kanpur, because the workers 
have not been paid their wages,-
earned wages-which the employers 
had not paid to them before they had 
played ducks and drakes with those 
concerns. While you have taken them 
over, what stops you frOm clearing 
theSe dues of the workers. We ha .... c. 
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been demanding again and again that 
particularly their provident fund dues 
and 80 on should be paid, and the 
only way to help tbeoe workers Is also 
to nationalise these concerns. I CQn ... 
not understand, why the concerns are 
not being nationalised. 

The Swadeshi Cotton Mills have 
gone to court, and you have this end· 
less litigation. and meanwhile the 
biggest sufferers when this litigation 
is going on are the workers, because 
the litigation concerns the manage-
ment. But on the other hand, the 
workers cases also are endlessly be-
fore labour tribunals, before concilia-
tion courts and so on, I am glad the 
Minister of State for Labour is also 
here, because at least he would agree 
with me that the workers dues should 
be cleared and they should not be 
harassed in this way for no fault of 
their own, and they should have been 
paid these wages which they have 
earned by virtue of their work. 
Therefore. the NTC should see to it 
particularly in case of the Swadeshi 
Cotton Mills, the Atherton Mills and 
the Laxmi Rattan Cotton Mills. 

We welcomed the take-over, we 
peeted it, the workers said they 
would extend all co-operation in see-
ing to it that the mills are run pro-
perly, but what about your co-opera-
tion to see that their dues are cleared? 
That is why I would request that tne 
Government should take this matter 
up very urgently and also not delay 
the process of nationalisation. 

I would like to point that irl the 
NTC there is a great deal of mis-
management, and something needs to 
be done about that. For instbnce, :.hc 
Director of the Eastern Region has sold 
quite a considerable amount of cloth 
_ ... 100 lakh metres--in advance to the 
Textile Trading Company of Bombay 
for dyeing and printing, anrl he has 
Bold it as below cost. This would 
lead to quite a high amount of loss 
to the Corporation. This is the man-
ner in which your Corporation is be-
ing run. Merely tliliJ juggling around 

the texille pollcy of Don Quixote ,who 
is just absent--I mean George Ferna--
nde.-la not gOi!!, !e ~~!~ t,,~ NTe. 
Ther.l0re, will the han Finance 
Minister convey to Don Quixote, if 
he likes to be his Sancho Panza, that 
he must do somethine about this mis-
management of the National Textile 
Corporation, becaUSe in t.his way the 
workers suffer, the public sector suf .. 
fers, Government suffers, the country 
as a whole suffers. When we wel-
come the nationalisation of the mills 
and the formation of the Corporation 
We had the confidence, as fat as the 
war kers were concerned, that the 
management would now fulfil the 
responsibility and the commitm""nt 
'for improving the national economy 
and for production of cloth at a cost 
that the consumer would be able to 

_ pay, but if this kind of jugglery goes 
On by the directors who afe put in 
charge, then obviously you will to· 
morow come to me and say there are 
losses. 

Lastly, I would only like to reIer 
to the last Demand and the cut mo-
tion that I have given, and that fa in 
relation to MECON. Unfortunately, 
our Minister of Runnine Commentary 
is absent today. otherwise he would 
have been having a running commen· 
tary--I mean Shri Biju Patnaik-be-
cause he is always busy with his run-
ning commentary, but he is not here, 
but when he was introducing the 
Bill on the re-structuring of SAIL, 
he had said that it would result in 
greater viability of MECON. We 
had objected to MECON being taken 
out, but he insisted On it and he tried 
to sell us the idea that MECON would 
work very smoothly amI that the 
public sector would be strengthened. 

But. Sir, what has happened only 
recently, in April this year? We find 
that in April the contract for the cold 
roBed green oriented sheets in Roul'-
kela plant was given to Dustur J.nd 
Company in preference to MECON 
by the then General Manager of 
Rourkela Steel Plant who is now the 
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bQU of SAIL (Steel Authority of 
India Ltd.) and I would like to in-
form the House that this contract he 
wal trying to push through to give 
it to Dastur and Co. who had given 
an estimate of Rs. 4.6 crores where-
as, for the same work MECON, had 
quoted Rs. l.5 crores, MECON being 
in the public sector. Dastur and Co. 
being in the private sector, he was 
trying to push it thrc>ugh and it is 
because the Chairman of SAIL and 
other technical officers of SAIL were 
vigilant about it, they looked mto 
the matter and did not okay that con-
tract. But again, Shri Agarwal ask-
ed Dastur and Co. to give a new 
quotation. How much was that? It 
was for Rs. 2.5 crores. This was alsl) 
higher than MECON. But he said "No, 
No, Dastur and Co., have already start-
ed the work." Who was he to give 
them the contract and ask them to start 
work? Anyway this went on and 
SAIL said 'No' and then finally Das-
tur and Co., came down to the same 
quotation as MECON. If SAIL has not 
been vigilant in the matter, if SAIL 
has not been holding company that it 
was before-this is the absolute brain 
wave of the Steel Minister-and if that 
contract had gone to Dastur and Co .. 
what was the loss that we as a 
country would suffer? Therefore, it is 
not an ordinary thing and I would 
request the hon. Finance Minister 
who is studying his demands very 
carefully because he has to reply 
afterwards, that he should convey to 
his colleague, the Steel Minister, 
(a) that he must havp. that matter 
investigated and must find out why 
the present Chairman of SAIL was so 
interested in Dastur and Co. being 
given this contract for Rs. 4.6 crores 
when MECON has alreadY given a 
quotation of Rs. 1.5 crores, and (b) 
why they do not take up the proposal 
that MECON should be appointed 1he 
general consultants of SAIL on a 
nominal retainer, so that small items 
also can be referred to them tor ad-
vice and Quick clearance. It is an bn-

portant thing and we have to see tlaat 
the public sector 1.9 strengthened, .,ar-
ticularly in this sector, that is the 
steel sector. 

.n~T" (~~):~ 
~, q ci'R ~ ;n~ CfiWfr t I ~'ti m III 
fif; ~ f<rn tit ~~ ;r ;r;IfZ iPr rn ~ ~ fit;ln ~T fif; ~ if; ~ 
it if':I;fue ;rtl ~);ft ~' m ~ 
~-,~ ~)1rr tit m ~ Qlf ~ 
;nft ll:m I 'I;fiI" ~ri ~"{ ~ mtf q m 
430 ~ ~ m-~ ~ tf1r.m 
if; ~ if; ~ si~f~ tTIff ~ ~ 
15 ~T9 ~ i!~ if;ft;t"q ~I ~~ 
if 445 ~~ ~IJT ~ if; ~ ~ 
ft;t"q ~ I ~~ tTm~ qq;ft 7~ 'I! 'tiT or~ 
~~~llmTrn~~~~fi" 
~ %' m 'n: t'm 0f1lf.t lt1t emf ~ 

'Iifr lift ~ ~ ~ <'I"'TAT ~ • " 
~ q{! rm ;rnur ~ m ll:J I ~ !11ft 
m~"""ifo"{~~~~~~ 
~ 'Ill m ~ ~ f.AT lt1t emf ~ 1m-
lR ~ ~ ~ f'li ~ !fiT f~ 'fi"R'f~ 
~~,~# riifi1l"pr~~lPIt 
~ or4 ~ t I ~m ~f<f ~ ifIIT q 
ifit; ~ ~ flIi ~ <t\l mfq<fi ~ 'liT mn 
<!iii:\' em- lt1t <mi if o;r.rr ~ m ~ 
m d.1 ~ ~ rrfur ~ 'n: mt 
;fm <fJ iJif ~, ~ m~ flrl';{m 
'I>'t~~1 
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~ \11111', ~ ~ ~ _ ito fto ~o short recoveries ot Rs. 8 lakhs dur-
•• ~ ~ iIIAT ~.p' ~ ing 1973-74 has risen to Rs. 2'1.69 
.. ciJ1t I lakhs during 1976-77." 

~_~~If;m 
if ~ ~ i, ~ ~ A1ITIT If; ma 
tit ~ ~ ~ if ~ 6"1IIT ~ I ~ iA 
~~~~~.~~~'Ift~ 
~ ~)m-~ ~ ~. ;rrnr~. 
~T tT lIT ~ tT~ f~ if 
if{ 6~~it;qm~~~. 
~ ~ I Jru ~ ~.~ ~ 5 
~~~1IlTrn1l'~~~~ 
rn ¢ qlf~ql"'z it ~ If; ~~ 
'1ft V'Uif 'f, ;;r;rer I!>"t om ~ ~)qT, ~ 
~ lIlT aT \IIi .. ~qiNli ~ ~ ~ I 1{;l t% 
~ ~ fln:n"IIT, ~ ~ fl1<;r trn" 
~ ~ ;r ~-

"Nonsense; v.9ly are ya\.l disturbing 
me?" 

~ om: ~--fifi<: ~ J;ffi fl:ror trn"-
W'T-

Darling, how are you?" 

Il;f ~-~ ~ t.t trn" I fifi<: fl:rorTlIT 
i'tl lio ~o l;l1'fo ~ fl1<;r trn" I iIOf ~ 
'1m "<'f"lTlI'T f.!; '11': ~ IflfT ~~ i!fjl' 

n tft trn" ~ I1i: ~ mrr trn" f~ ~ 
~. ~ I ~~ mr ~ t%-~ f~ if 
th; ~ ~, ~ (ft;r-;m: ~ it ~ 
IJM <ro f.f; ~ 'f'm' ~l ~ I ;;ft m 
m~~~,~f.!;m~if;~ 
it; mv ;;i'tI" fffi !!IT I q l!lftro '1ft IIT'fr 
ffi' rn ~ ~T <iI'T(f 'l'I1 ~t I ~ 199 
~ ~ aT 1 5 ~ 01fi ..mr iii'r.m 
~ ~ If;)f ~ fiT ~-~ om ~t ~ 
t ? om 'lilt ~ ~ ~ <W~ lIT 
~l ~ 'W ~? ~~ ~ lfi)~ 
~~~"T~~rilllT.m~ I 
1l~~~rn<n:~ ~ ~~' 
~ m:1 ~ ~ ~ ~--.:"<f.t ~ 
~ ~ ;;wIT ~it I 

Similarly, next year also the short 
recoveries rose. 

<rr<iT ~ ~ "IT ~ ~ I ~ ~ '1ft 
~ ~ ~ f.f; ~ mt it.tr if fi«;r 
f'!. tt ~ ~ ~h ;;ft ~ ~ ~, ~ if 
<r.{' ~ ~ ~nr ~'I m.n- it ~ 
~Tqf~f ;;IT, t% m<'f if; ~ ~~ 
<'mf ~" m ~ I ~ lft[ ~ ~ 
~ ~ m ~ ~) aT ~ q-~ tT~ 
~;;wIT ~it, ~ ~' ~ ~ ~ 
~ m ~, ~ lft[ ~ ft:rit 
~lITlf~<iI'T(f~1 

mmfu~, ~ ~ ~ ~ 
'r.ml{~~~I~~~ 
f1:!f;m-T ~ ~ ;it 'I lqllfT ifft f.f; ~ 
~~t~;f~~l~T~R~ 
~~~ 1m'T;r~;f.t 
~)1r f<:'lIT ~ ~ ~ 'fit qm ~ ~ 
~, ~ 'Wf ~ ifT'f ~ ~'fo'f Ii ~ ~;rr 
~ ~' f.!; m'T if ~ lfi) ~v.e eft ~ 
RlIT ~'fo'f ~ ~ 'flIT ~ ~ 
~ ;rn ~ ~ f~ flIi ~ ;f.t 'mlm-
'f.CfT ~ I ~ 'fiT 'iI.'l rn ~ wmr if 
~ fiNr;f f~ it ~ ~ I 

~~~~~;ffir 
~, f;;rq lfiT ~l1: Ii ~ 'liT ~<mf mrm 
'iff ~ R' I iii: om; ~ ~ tt~ 
lfiitiT ~ fmi ~ I ~ ;f ;it 1 977- 7 B 
<it fuTt 'l\'T ~, ~q ~ ~ ~ : 

"The annual target for the produc_ 
tion of controlled cloth was fixed at 
800 million sq, metres with effect 
from 1st April 1974, This overall 
target was achieved by the industry 
during June 1974-75. In the follow-
ing year, April 1975 to March 1976. 
the actual achievement was 681 
sq. million metres, This downward 
trend in production presisted in the 
subsequent period"., .. 
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[lI>ftm~~) 
..rt if 1IITt ~ smmr ~ ~ I 1l 
~ (. fir; ~ ont ~ 5ITvTlf ~ 
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~m~amr~ ~ ~ 1:J 
fiI;~",~~,~ 
it; ~ ~ iffi lfi1iTvr;r it...rt if Jtefi 11ft 
~ ~ q~'Tl'trrr ~ I ~ ~ liiT rotKf ~ 
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~ ~ '3'iI' if !!WI ~ ~ iffi ~ ~r.r ~, 
si'mfuq if,]" ~ ~, it,," ~ 
1(il~~mm9;l'l'!li~ liiT~ 

t Iqif~tI:)~~,~it. ~~ 
~ ~ ~ it. ifI'1{;;ft 1977 If m ~ 'l1if ~ ~, iffi if ~ ~ fit; 
f'4;wn ll;;ft ~ ~ tM ~ fit; ~ 
~ ~ fit; fir.m ~ ..n itcft ~ ~ ~ m tnr. ~ rlHf ~ ~ I I1li: 1r.f(f t I 
111fT ~ iffi ~ ~ 11.,.) ~ ~ ~ lIT 
~ ~ if mt:! ~1 if, ~ forv ~ lIT 
f1r;n ~~ it. I1li: 'ifflffi ;m ~ I 
~~Tlf.t; ~~ ~ifilQ(f 
~ iffi 'If1'"IT ;;mrr ~ ~ ~ ~ lIT 
Qmr~~~~iTft~~if 
~tl~~~fit;~ ~ui't 
~~t,~;;ft~~it.~1 ~ 
t, ~ ~ ~ ~T ~ ~ fit; ~ II"I"qj 

fi:' iffi liiT lfffi'I'1il' $1~«QI.,"ij iffi ~ v.rr 
~I 

IIR m'i ij- '!fit iPTT <:1~, al it't ~ 
IIilt 'iI'TU "lit 'il: tM t fir; ~ ~ ~ 
W\1f ;r~ I ~ amr m ~ ~ 1l ~ 
~ ~ ~ I m'i ;;ft ~rn ~ ~~, ~
mit;~\if)iti1Tm~~~,allli1i't 
'IN iii\' lI1im.1 ij- I1li: ~ O\"ITT ~ m 
t fir; \if) Il5 ~ 'tiR ~ ~ ~ ~ ~ ~ f~ 
ml!h~~~litu~ ~t 
fir; ~ I(il 'tilt fuwr ~l ~, ~ m 
~.,. m ~ ;roT.,. '1it ~ ~11: ~ 
if; ~ if..n 'lfi<1'To ~ oiitiT <rt am: 
ftN ,~ ~ I ~ ~Jl1 ~ ~ fit; 
~ ifilf ~Tm lifT ~, ~ m'{ ~~ 
~\ifT'W~ I ~..n~i';;rwe'~ 
t I $IGI \if) ~ ~ ,oiitiT ;r ~ 
t"li: if "'f ~ ~ ~R: 

"The Committee have noted that 
the Government propose to cause 
an enquiry to examine in detail the 
circumstances leading to the failure 
to have the modalities worked out 
in all essential details before the 
grant of cash assistance for the im-
port of raw jute fibre and the delay 
in verifying the export performance 

of jute mills which had been put-
ed ad-hoc cash assistance tota1J.lDg 
Rs. 694 lakhs as also the delay in 
furnishing the requisite un-utilisa-
tation certificate to Audit with a 
view to fixing responsibility .... 

"In view of the high importance 
of jute in our economy and in view 
also Of the uttar failure in recent 

years on the part of the jute 
industry as a whole to play a 
proper and a constructive role 
therein, the Committee have ur-
ged that the Government com-
plete the said inquiry soon and 
adopt rectificatory measures 

forthwith." 

"The Committee had, in the re-
port, observed that the formulation 
and implementation of the scheme 
for granting such assistance had 
given rise to doubts and even SU8-
picion of mala fide int~ntion which 
needed to be allayed. The Depart-
ment of Textiles had at that time 
not been in a position to vouch with 
any degree of certainty for the 
level at which this scheme was 
finally approved." 

~ liiT ;;ft ~ t w ~ il!.~ 
lIT m m 0 ~ it. ~ ~ \1fJIT 
~ if a') ~ oril ~ ~ ? 
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tfffi ifUI' ifOt~ -u;;r W ~ ~ 00 
fir. ~ ~ if ~ ~T if01ft~, ~ ~ 
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~I 

lR'm "1m ;f.r it$ rn ;j; Ut if 
;;fr 'f~ sf ~ .mt VTll'Tvr ;;r;rnr ~tf 
ISm ~ I ~ ~r;ft;:rT if • tm 'lIT 
~ if{ !!Iroft ~ 'lIT fir; ;ft;ft ;f,T ~1!iT;:r 
ifOT ~ij~fIr.f ~ 1'IIIif~~ Ifi1I' ~ 
f.;rn;ft ;ft;ft if,\' ~ ~T ~ Q iifI"'II'1'l: 
if~~~lR''tt WSl'1ll11::::;ft;ft~~T;f 
iffirT~ii-~~~I~~ 
~ fir; f;;r;r-r;'T m 'fTli ~ ~T II>l' ;ft;ft 
f;r.mT ~ ~T ~ lR'fUifO ornr ~ ~r I 
<'tf.v.J ~ ~ ~ 'liT irT ~ 'IT i!iI1f 
~T ~ ~l;fT ~, ~ ijif 'tiT ro1'RI' ~ 
~ I 'IIIif ;fT;ft if 'tilf ~ 'fo'11 ,"~rr.m: 
ijlflC(f ~ lfllT I 

~T~~ij~~ I ~~m"," 
lIfTlIT fir. ~ 1J,'ll) ~TOf ~ <mIT @: I 
~ ~ ~ ~'r.T ~, ~ iii ~ ~ if 
~ 'r, u ,TifO ~ ~f ,:~ ~r 
mT lit I ~ a<ir ~ ij'!lk ~ m lfi~ 
ififi' ~m 'iflf~ I m mt OlJ'm'T c;rr. rn i!ft lR'T'fQ~ t I QlT 'iiT ~T 
~t,~if,~~Tt~~ 

If.'tnmt~IIiW~I~m 
t!!iN~tmt,.m Iflli~ 
qml ~""'~lIi1ft'tm~ 
ij1JTVr-f lt~ ~ ;rt\' " ~ ~1Ii 
~1!iT~qm~I~.if 
~ ..0- if01ft ~ t, ~ ~ u-~ 
~ ~r if, ~ m;:r ..0-~ t I 
~ 1!iTUf1i' ;:r ~ tit s)Z ~ ~ 
~ ~ ij~ I!iT ~ qm ~If I 
~~I!i~TOf~~~ I 

llTlITvr ~~T if ~Ttr a'i ~ ;;rr ~~ 
t ~~T~tl~~~~
~~~ ~;;r;mlfiT~~~ 
aoti lR'mT if ~ ~;;rr ijlIiCIT t I ~ 
i!iI1f ~T ~ ~ I IftT Slrcm;:r 1ft' 
~ if t Ai my if 'l'mTmi iR' ~ 
\IfTllij I m;:r ~ iii ftrlf a;r 'llliftlf ~)!m 
'IiW 1IZrT<r. m tTi'<J lfiT iiWT ij1f~ ~ I 
q\' "'~ IffiI' t, ~ 1ft' t, enr;:r 1ft t. 
1I'l';ft ~ ;;r1ft;r 'fT t ~ijf\'l'tt mt, q. 
fl·i ~ ~ ~ I 
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~T 'lfR t;;m;r lfiT ;:r fir.T iltfili'f lR''iI 
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SHRI C. K. JAFFER SHARIEF 
(Bangalore North): Mr. Chairman, 
Sir, I am glad that you have been good 
enough to give me this opportunity 
to say a few words on these Supple-
mentary Demands for Grants, I was 
delighted to hear the speech of my 
friend. Mr. Kanwar Lal Gupta, be-
cause whatever we on this side speak. 
the Government will always persume 
that we are here to criticise the Gov-
ernment or to oppose the Govern-
ment; Mr, Kanwar La! Gupta. who 

belongs to their Party. has been ,oud 
enough to admit as to what has been 
the performance of this Government .. 

AN HON. MEMBER: It is non-per-
formance. 

SHRI C. K. JAFFER SHARIEF: 
Yes; it is non-performance: I was 
only thinking of trying to analyse 
this. He himself has said that thp. de-
posits are falling. What does it show? 
Why are deposits 'faling? The deposits 
are falling because of lack of confi-
dence of the people in this Govern-
ment. He has also said that imports 
have increased and exports are de-
creasing, What does this show? I want 
the hon, Minister who has come WIth 
these Supplemeniary Demands for 
Grants, to search hi::; heart about the 
performance of this Government while 
coming before this august House with 
these Demands-whether he excepts 
this House, which is the custodian of 
the purse of the people of this coun-
try, to give this money to them, with 
what confidence wc can support and 
give this money to the Government 
which is suffering undel' the charge 
of corruption, which is functioning 
under the clouds of doubts that have 
been created; with what face hp. has 
come and with what moral authority 
he is expecting this House to give this 
money to them, God only knows. I 
would like to point this out for the 
consideration of this House, 

Mr. Kanwar Lal Gupta, while 
speaking, referred to the allocation of 
funds for the press Commission. He 
said 'freedom of press'. I am glad that 
if we had not curtailed this freedom 
Of press during the emergency, per-
haps these people would not have 
been there to-day in those Government 
Benches. But what has happened 
now? Not mereLy freedom of press 
and freedom to whom? To whom have 
they brought freedom? Mr, Kanwar 
Lal Gupta said, 'It is second freedom.' 
They said that they have brought 
second freedom. Second freedom for 
whom? It is second freedom for eco-
nomic of'lenders, black-marketeers, 
hoarders and smugglers. This is the 
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second freedom they have brought 
about and that is what is going on in 
the country to·day. . .. (Interrup-
tiLms) 

Kind1y listen to me. Mr. Sheo 
N arain. You should be ashamed of 
yourself. Your Ministry has totally 
failed ...... (Interruptions) Mr. Sheo 
Narain is trying to interrupt me, Sir. 
Do you know, Mr. Shea Narain what 
js going on in the railways today? 
Anybody who is getting into the train, 
says while entering the train, 'Shea 
Narain,. Sir, if the Railway Ticket 
Inspector does not listen and if they 
try to do something or the other or 
curb theSe antisocial elements, then 
they say. 'Do you know who 
we are? Dandavate.' This is 
what you are encouraging in 
this country. You should be ashamed 
of yourself. While entering they 
utter 'Sheo Narain' and if they try to 
set right the matter then IDandavate'. 

~ You are ruining the country. You are 
shamelessly continuing in this Minis-
try although so many accidents are 
happening day in and day out and 
trains are being robbed. Still you try 
to interrupt me? ... 

SHRI C. K. CHANDRAPPAN: He 
should do something by interrupting. 

_, SHRI C. K JAFFER SHARIEF: He 
will not do anything. 
clays are numbered. 
on like this ..... 

They know. their 
They cannot go 

It was mentioned by one of your 
own colleagues, Mr, Kanwar Lal 

. Guptu ahout the Telephones Depart-
ment. He has rightly pointed it out. 
He only referred to the local calls. but 

"what about the STO calls and the 
trunk calls. God save us, Sir. I do 
not know. You can find it out. Every 
section of this House, I hope will agree 
with me about the inefficiency of the 
Communications Ministry. Sir, the 
Tot has gone to that extent in that 
jepartment that, I think, it is irrepar-

.... aole. 

l In the Suppelementary Demands, 
I :he Finance Minister has mentioned 

some allocation for an A\lto EXj:hange 
in Bangalore for the Rajajinagar Ex-
change and also some assistance to 
the tobacco growers. 

14.59 hrs. 

[SKHRIMATI PARVATm KRISIINAN in 
the Chair.] 

I would like to point out, Sir, yester-
day's incidents in front of Prime 
Minister's house are something whtch 
is really alarming. We do not know 
where we are leading to. There is· 
complete anarchy in the country. 
There is lawlessness. All of us ill this 
House say that we are all interested 
in the protection of the Harijans, 
What is happening? When the Prime 
Minister wanted to protect the hari-
jans, their legitimate rights, their 
houses are being attacked. I do not 
know whether they can run this 
country in this manner. Everyone 
on the other side talked of thirty years 
misrule, Our friend. Prof. Sher Singh 
is sitting here who had the prtvilege 
of being a Minister for a long number 
of years in the previous Government 
Babu Jagjivan Ram is also there who 
never had a break although he had a 
very small break under the Kamaraj 
Plan. Morarji Bhai was with us for all 
these years, Actually, what they call 
misrule, was a better rule. But, now 
we are under a mad rule. We do not 
know where to go and brenk our 
heads. 

15.00 hr •. 

SHRIMATI AHILYA p. RANGNE-
KAR (Bombay North-Central); Break 
your head. 

SHRI C. K. JAFFER SHARIEF: 
They will not only break my head 
but they will also break everybody's 
head. HoW can this Government solve 
the unemployment problem which is 
so enormous? The other day. the hon . 
Finance Minister aittin, here brouaht 
forward here the Ban.ld.ng Service 
Commlaaion (Repeal) Bill; • joint 
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[Shri C. K. Jaffer Sharief] 
session was called and it was repealed 
and his financial institutions are now 
free. I would like to know, having 
pondered himself, the way the recruit-
ment is being taken up. The R.S.S. 
is being brought in and no other 
section of the people is being enter-
tained. They say they go by the merit. 
They go by some pretext or the other. 
The people belonging to the weaker 
sections of our society. scheduled 
castes, minorities or other backward 
classes have no place in any of these 
financial institutions. What is the 
attitude of these financial institutions? 
Are they helpful to the poor? What-
ever may be the programme- they 
may laugh at us about the 20-Point 
Programme-I want to ask them 
whether it is a bad programme? 
Government of Maharashtra has just 
started another programme by some 
other name. For whose benefit the 
twenty point programme had been 
take up? 

AN HON. MEMBER What 
abQut five-point programme? It is 
only because pf the five--point pro-
gramme that you are sitting here. 
otherwise you wou14 not have been 
here. (lnteTMLpt;0ft8j. 

SHRI SURENDRA BIKRAM (Saha· 
jhanpur); To restore democracy. 

SHRI C. K. JAFFER SHARIEF: 
Don't talk about that. Where is demo-
cra'Cy now? There is only anarchy in 
the name of democracy. Where are 
you taking this country to-day? 

SHRI BHARAT BHUSHAN (Naini-
tal): It is a false allegation. 

SHRI C. K. JAFFER SHARIEF: 
What appears in the papers is a false 
allegation. Still you are not ashamed 
Of yourself when the Prime Minister 
is being attacked. 

SHRI BRARAT BHUSHAN: Why 
·.should I be ashamed of myself? 

SHRI C. K. JAFFER SHARIEF: . 
Wily should I be ashamed of? You 
should be ashamed of younelf. 

Madam, Chainnan, another thing is 
this. 

MR. CHAIRMAN: I hope this is the 
last point. 

SHRI C K. JAFFER SHARIEF: 
You have not given me much time. I 
think, you are too strict. It would 
become very difficulty for us. Madam, 
Chairman. to-day a Minorities Com-
mission has been appointed. Their 
socio.economic conditions arc so bad. 
They are in no way better than the 
scheduled castes and scheduled tribes. 
Minorities are all over the country. 
You take any part Of the country or 
any State. They have got a number 
of artisans. In some respects Or the 
other their socia-economic conditions 
are SO bad. They have been exploited 
time and again by the middlemen. I 
do not know how much help the 
Finance Minister is gOing to giVe to 
the Minorities Commission under the 
Home Ministry that they have 
appointed. By giving a few clerks or 
some such help to this Commission, I 
do not think, he is going to solve their 
problem. If the government is really 
concerned about the welfare of the 
minorities or the weaker sections 01 
the country, they should go aU·out to 
give the necessary help or assistance 
to study the socio-economic condi-
tions. Unless they give the necessary 
assistance by undertaking the proper 
programme to win, their confidence, 
I do not think this Government will 
be able to do something or the other. 

Lastly. what I would like to submit 
is this. It has been said that this 
Government has clearly demonstrated 
to the world that this is a Govern. 
ment without any direction. You give 
any money under any Head or 
Account, this Government will not be 
able to deliver the goods because it 
has miserably failed. They have been 
successful only in apPOinting com-
missions but even those commissions-
which have brou.a:ht out bogus and 
concocted reports and attempted to 
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divert the attention of 
have thoroughly failed. 
tions). 

the peop1e-
(1nteTTup-

Therefore, I would like to submit 
that this government is only taxing the 
exchequer. The money paid by the 
tax-payer is being spent without :my 
sense of responsibility. 

With these few words I would 
request the hon'ble Finance Minister 
to take due care particularly of those 
sections which are deprived of all the 
privileges, namely, scheduled castes. 
scheduled tribes. backward classes, 
minorities and the weaker sections. 

Madam Chairman, yesterday's 
incident which has appeared in the 
newspapers today has clearly spelt 
out the trend which is developing, 
namely, a war may come about bet-
ween haves and have-nob. So, I 
DOpe that the Finance Minister will 
be8tow his best attention to remove 
the difticulties of the down-trodden. 

aHRI PURNANARAYAN SlNUA 
(TeEpur): I stand to make certain 
submiuions on the Supplementary 
Demands and Grants. I have come to 
.fa~ trom authoritative sources that 
t1ae nationalised banks in the North-
Eut. collect 200 crores ot rupees as 
depoeits every year from the people 
of that backward region. Out of that 
the investment ot the banks in North-
eastern region for developmental 
worD is less than 25 per cent. The 
money collected from half-naked, 
semi-naked Nagas, the hill tribes and 
the people livin&' in the area of dark-
nels is invested in bigger metropolis 
and megapolises and not invested in 
the backward States, 

Madam Chairman, it is expected 
that in another five years Rs. 600 
crores will be the bank deposits in the 
North-eastern region From the 
Supplementary Grants presented be-
fore the House, I do not find that there 
is any poSSibility of any amount out 
~t thl. Ra. 600 crores going back to 
that area so that it can deposit more 
'Sud more money in the banks in 
Mure. 

The North-eastern region is paying 
Rs. 3,000 crores directly or' indirectly 
to the Central exchequer and to the 
people who do not live their penna-
nently. Out of Rs. 3,000 crores, for one 
particular State of India, that is. 
Rajasthan. about Rs. 1,500 crores are 
drained out. Every ,year, Madam, Rs. 
1,000 crores go to the Central Ex-
chequer directly as 1he State revenue 
from the North Eastern Regions. 
About Rs. 500 crores go to the Central 
Exchequer from the North Eastern 
Regions indirectly, We had asked fol' 
a bridge for our region which costs 
about Rs, 25 crores, For the last 
seven years we have been asking {or 
the construction Of the bridge. I have 
received a letter from the Governor 
of Assam in which he has said that 
on receipt of the project report for 
construction of bridge over Brahma-
putra, the project report will be .ub-
mitted to the Planning Commission for 
jnvestment decision. Further action 'for 
construction of a bridge can be taken 
only after the investment decision js 
taken by the Planning Commisaion. 
For the past seven years. there taas 
been an agitation for the construcu.. 
of this bridge. The two chunkl of 
Assam in the North-Eastern Repon 
should be connected by construction 
of this bridge across the river. You 
know well that we had discussed in 
the last Budget Session about the pro-
vision of money for the constructfoA 
of broad-gauge railway Jine from 
Bongaigaon to Gauhati. Money llu 
not been provided so far even though 
sanction for the same has been accord~ 
ed, It has already taken 11 years. I 
do not know how many more years it 
will take for the extention ot the 
broad-gauge railway line from 
Bongaigaon 10 Gauhati. 

MR. CHAIRMAN: You ('an discuss 
this during the Railway discllssion. 

SHRI PURNANARAYAN SINHA: 
Since money has not been provIded by 
the Planning Commission so far. the 
broad-gauge railway line could not be 
extended and people of this region are 
put to great ditllculty. 
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Now, I understand that it is the 

prerogative of the State Government 
to locate a permanent capital of As. 
sam State. The permanent capital 
should be located in a central and 
under-developed area so that a plann-
ed city can grow up. But the Union 
Finance Minister had suggested to our 
State Finance Minister not to spend 
.any more money for constructing cap i-
1al city elsewhere and keep the capital 
wherever it Was temporarily built. 1 
regret to say that our Finance Minister 
has gone out oj' the urea of his juris-
<.Iicticn in this matter, Even when Mrs. 
Indira Gandhi was in power and lIll 
the powers were concentrated in her 
cwn hands, she could not suggest to 
the then Chicf Minister of Assam, Shri 
Sarat Sinha. in the matter of location 
tlf the State capital. But you are ask_ 
ing our State Finance Minister not to 
bhift the present temporary capital <1t 
Jawahar Nagar since we have already 
~;,pent about Rs, fiJ) {'rores in building 
this temporary capitul .Jawahar 
Nagar is <l disputed area where 
Congress Session was held. I regret 
to say that now the Union Finance 
Minister and the Financial Managers 
bad advised the 81:<1(' Finnnce Minis-
ter to convert the present temporarY 
capital into a permanent capital of the 
State. In protest I had written a 
lettt'r on this l'uhject about a month 
ago, hut I have not received any reply 
trom him so fnr. I assert with em-
phasis to say that it is the prerogative 
(l! the State Government and the 
'people of Assam to decide the side of 
'JIermancnf capital Of the State, Mrs. 
Indira Gandhi did not do so although 
she huct all the powers in her hands. 

MR. CHAIRMAN: You don't repeat 
YflUrs€'lf. 

SHRI PURNANARAYAN SINHA: 
In this connection, I have also got a 
letter which stafed: "I would like to 
draw your pointed attention to the 
strange behaviour of the Central 
Ministel' so that he may deal with the 
subject thoroughly and in a proper 
llerspechve and do convey the people's 

resentment for this uncalled for ad-
vice alleged to have been given to the 
Assam's Finance Minister by the Union 
Finance Minister." This is a letter from 
a senior advocate of Assam. I aa 
very sorry that things have come i.O 

such a pass. The Industries Minister 
was talking about the development o! 
industries in the backward areas of 
North-Eastern region. But wherefrom 
the money will come to develop thele 
areas. What I would like to mentioD 
here is that in this 8upplementa.ry De-
mand there is not even a single item 
concerning the North-Eastern region 
for which provision of funds has been 
made. This is a matter of great Yeo-
gret that our Financial Managers are 
not looking towards the backward :re-
gions; and they do not try to set rl(ht 
the regional imbalances. I make this 
observation and with great regret I 
am compelled to mention about the 
behaviour of the Finance Minister 
though we have been supporting Ule 
Government Whatever it does. But at 
the same time we have been neglected. 
This is our complaint. I would like to 
know from the Finance Minister 
whether he would remove regional 
imbalances and provide necessary funds 
to the backward regions since it is 
entirely the centre's responsibility. 
Further, I would state that it is ulti. 
mately the responsibility of the Cen_ 
tral Government to remove the imbal-
ances between one regiOn and anotb;t-r 
and develop the backward areas, 

SHRI C K. CHANDRAPPAN: (Can-
nanore): Madam Chainnan, I would 
like to men tion some of the very im· 
portant problems relating to the Minis-
try of Industry when we are discussing 
these Supplementary Grants. In these 
Demands, the Government Is askbg 
for a few crores of rupees for purcbasw 

i ng some 01 the machinery. spare 
parts, for BHEL. In this context, it is 
important for this House to know "'hat 
is happening In the BREI.. 

BHEI. occupies a place of pride In 
our p~bUc sector and J. one of JIle 
most important pubUc _r UDIIft-
takings in the country. It will not'be 
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incorrect to say that it has been com-
pletely sold out to multi-nationals by 
the policy of the Janata Government 
in the recent period. BHEL has be-
come a hot-bed of corruotion. it has 
become a place of nepotism and it has 
also become a place where lot of iLh'i-
gues are taking place. I would like to 
mention two or three important things 
which have happened in this iJ .. stitu-
tion which is very dear to our count-
ry. 

Recently, they have entered into 
some foreign collaborations: one is 
with Siemens of West Germany. 
When the steam turbines cuuld have 
been produced by indigenous know 
how and technology and with the 
existing collaboration, this C;overnment 
has rushed to West Germany multi-
nationals, Seimens. May be Mr. 
George Fernandes with his cur.nec1iClns 
with Socialist International and Willy 
Brandt more is interested to have on 
economic deal with the multi-nation-
als, Siemens. Why has i,his collabora-
tion taken place and ....,hat was the 
necessiity of it? This shouli be prob-
ed into. 

Then, a very important d~cision has 
been taken by the organization for 
.switching over to have 200 megawatt 
turbo-.sets with the ('ollaboraticn with 
Siemens, whereas we have already got 
collaboration agreerr.ent with Czechos-
lovakiia and that was sufficient for us 
to go in for the production of these 
turbo-sets. 

Similarly, there are many o~her 

collaboration agreements that this 
Company has entered into in the 
recent past with multi-national Corpo-
rations. A probe is necessary into all 
these, as also the change ot personnel 
in the administrative set-up of this 
company, and the under-estimation of 
requirements of the Libyan agreement 
which this company has entered into. 
I would request the Government to 
order a probe into the affairs of this 
company including the cnnnections 
of the top executives with the multi-
nationals. 

2339 L.S.-14. 

Anoher demand is for repayment of 
certain amounts for the International 
Monetary Fund. In my opinion, the 
time has come when the Government 
of India should re-examine its ap-
pl'oac to the World Bank and Interna-
tional Monetary Fund. It has been very 
widely known, and it is no more a 
secret, that even the Chairman of the 
World Bank-the present one and the 
past one-have repeatedly said that 
they are against the public sector. 
Their aid goes to countries where they 
want to create an environment for 
the private sector to come in, in a big 
way. and they ask countries to go in 
for family planning, and they are 
ready to finance those things. Whe-
ther theSe are all in the interest of 
our country, and are all in pursuance 
of our policies-is to be looked into, 
more deepily. 

There is another aspect to this, 
which I WOuld like to brillg to your 
notice. It is the failure of this Gov-
ernment to protect the bidi industry 
and the several lakhs of workers who 
are engaged in that industry. 
Recently, the Labour Minister had 
come to Kerala and said thR.t he would 
see that at least 2 or 3 States-Kerala, 
Tamil Nadu and Karnataka-had com-
mon minimum wages or regional mini-
mum wages, sO that the industry does 
not shift from Kerala to other places 
where the wages are low. But noth-
ing has been done so far. 

The handloom industry is in a crisis. 
This industry, especially the quality 
called crepe had a very big market, 
and it has practically coll.::}psed. And 
the Government has done practically 
nothing. 

Lastly. I would like to bring to the 
notice of the Minister the fact that the 
Speaker himself, while we discussed 
the privil~ge motion mo·"ej by Mr. 
Unnikrishnan on the multi-million deal 
in the Ministry of External Affairs in 
relatiOn to Iran, had said: "A deeper 
probe is necessary." I don't think 
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that anything has been done about 
this. I would like the Minister to 
communicate to the Ministers concern-
ed that the House feels strongly about 
this. 
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"Deficits for 1977-78 are some-
what suspect because of the ten-
dency on the part of State govern-
ments to overstate deficits on the 
eve of a Finance Commission's 
award." 
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SHRI A. C. GEORGE (Mukanda-
puram): Mr. Chairman, when we dis-
cuss these Demands for Grants, it is 
very relevant to have a look at what 
has happened during the past one year 
in the economic sector of this country. 
Quite often, the present Government 
was taking the plea that they are 
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suffering from the hang-over of the 
earlier Government. This will "not 
go on for a long time. Whenever 
there was any hue and cry from the 
public that the prices of essential 
commodities were going Up, either 
they will say: it is not a fact and will 
give some figures of the whole-sale 
price index or it some facts are so 
glaring, immediately the plea will be 
that it is because of the earlier Gov-
ernment; the earlier Government for 
the past 30 years did this thing or 
that thing. 

The most important thing which I 
would like to bring before the notice 
of the Government through you is that 
of late it has become SO evident and 
glaring that there is a disparity bet-
ween the figures of the whole-sale 
price index and the consumer price 
index. The disparity is so much that 
whenver the Government makes a 
claim that there is no inflation if you 
go to the market, you will f~el the 
pinch of it Our women folk who 
really go to the market 'and buy things 
really feel the pinch of the cost. they 
'feel: like laughing. The present gov~ 
ernment have become the laughing 
stock bcause they are not able to 
control the prices of essential commo-
dities. Except for foodgrains and may 
be to Borne extent sugar which ac-
cording to the sample survey from 
only a part of the family budget, 15 
per cent of the family budget, the 
prices of all ot.her items are skyrock~ 
eting and the government is not at 
all in a position to do anything about 
that. 

You must have seen tn the Times 
of India today the analysis about the 
cost of living as well as the price 
situation. During the past one year 
the prices of most of the essential 
comtr.:odities had gone up at least by 
50 per cent In the compilation ot 
wholesale price index there are some 
interesting tricks and magics. That is 
Why through jugglery of figures this 
government is able to give a feeling 
that they are able to control prices 
whereas the real situation is that for 

pulses and other every day require-
anents much as vegetables, fish, meat, 
etc., the prices are going up. Be-
cau~ of sumptuous and ample rains 
we had in the last four Or five years 
the crop is a record crop anrl the pri~ 
ces of some foodgrains are stable. 
Except fOr that there is nothing much 
that this government can claim. 

There is wide gUlf between the 
wholesale price index and thp. ·consu-
mer price index which we really feel 
in the market and it is here that I 
should like to point my finger at this 
governrr:.ent. The wholesale priCe in-
dex says one thing but people are 
fleeced. The present government had 
been promising for the last one and 
half years about the public distribu~ 

tion system but nothing concrete has 
been done. All the same. t.he policy 
has been a colossal failure because 
their attitude towards the public Sec-
tor and public enterprises is SOme-
thing which is prehistoric. The pre~ 
sent government is trying its level 
best to discourage the public sector 
and Rot the same time aU sorts of en-
couragement and concessions are given 
to the private sector. For a lone- time 
they were harping on the so called 
failures of the government which was 
there for 20 years; they have already 
crossed one third of their period. 
Their days are being numbered and 
counted. At least when one third of 
their period is over, let t.hem COme 
forward with some concrete steps and 
economic policies which will do 
sorr.e benefit to the cornman men to 
obviate his difficulties. 

SHRI K. SURYANARAYANA 
(EJuru): I want to bring t.O the notice 
of the government some specific ins-
tances of the rural industry enCOur~ 

aged by the government. Before I 
refer to that, I want to refer to the 
Binny company limited which have 
two textile mms in the south. You 
are well aware of them. ThQ govern-
ment have COme forward for the sake 
of only 20,000 employees who are suf-
fering. What about the previouB 1058-
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es? For 100 and 200 years when Bri-
tishers were ruling they had taken 
already their capital and the interest, 
ten Or 15 times their capital. In the 
same manner government also will 
look after other industries which are 
started by the support of the govern-
ment. For instance I wanted to say 
this; last year also several times I have 
brought the case of some cooperative 
sugar factories which have been en-
couraged by the rural industry policy. 
For the last 4_5 years on account of 
the defective policy of the government 
25 per cent of the cooperative sugar 
factories have been suffering losses. 
Will the Government come forward 
and pay the losses incurred because 
of the Government of India's defec-
tiVe policy on sugar. 

Because of de-control the entIre 
South India-Karnataka, :lIlahalaRhtr:1, 
and GUjarat suffered and at the cost 
of South India North IncHa sugar in-
dustry benefited. You have given 
subsidy on wheat, why do yOU not 
give on sugar also to the North India? 

The Chief Ministers of South 
brought it to the notice of the Public 
and they asked why was subsidy was 
being given on wheat? Is it not dis-
parity? It is not differentiation but on 
rice nothing is being allowed. We 
want same treatment to be given to 
the co-operative sugar mills in the rice 
producing areas also. Subsidy is be-
ing given @ Rs. 24/_ per bag of wheat. 
What is the reason that this is not 
being given on rice? We are getting· 
only 4 paise per quintal. Is it not a 
disparity? 

I brought it to the notice of the 
Finance Minister and requested for 
an enquiry. Government has promis-
ed that they will enquire into the dis-
parity in incentive to the sugar indus-
try and giving of manipulated inflat-
ed figures and thereby got concessions 
and award by the previous Govern-
ment. 

This Government has also promIsed 
many things. I requested to appoint 

a . Commission Or a Parliamentary 
Committee to enquire into the mal-
practices which have been committed 
in sugar industry-to boost up figures, 
exploit the Government to get In-
centive. But this Government has not 
yet done anything. 

Last year Shri Mohan Dharia had 
promised to get an enquiry made. I 
ll,iive writtaR a letter to the Minister 
of Home Affairs. After Shri Char an 
Singh has gone out. Shri Patel has 
written to me, "He has no right to 
enquire into the malpractices which 
have been committed by the Sugar 
Industry. through the CBI." 

Wf:. spent Rs. 3 crorell in 1974-75 
whereas they inflated the figures and 
said that they spent Rs. 4 crores and 
odd. 

In my Constituency, after 12 years, 
we got licence for a sugar factory and 
it was ~ot constructed iil the year 
HI74-75. Last year I brought it, to the 
notice of Mr. Patel. He promised to 
.!let the matter lookect into. Last 
Year, in 1974-75 we g('t a profit of 
Rs. 5 lakhs and depreciation of Rs. 
25 lakhs. They are now losing heavi-
Iv. Whf!never I ask a question, Gov-
ernment sayR-cane is available. It 
could not be crushf!d. This year also 
they have lost heavily. 

In 1976-77 ]{'. :111 I;.Us. 

In 1977-711 R,. 1(; lakh,. 

Total R •. 1115 lak"" 

Altogether loss is to the tune of 
Rs. 105 lakhs, excluding ctepreriation. 
It is due to the Government's de-
fective policy. 

Notice has been receivf!d by them 
for making payment. They have paid 
Rs. 71.43 lakhs. Interest at a rate of 
15 per cent so far accrued and added 
to it, the amount comes to Rs. 114.32 
lakhs. This amount had been bor-
rowed from the Nationalised banks. 
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They have to pay about R& 50 lakhs 
as interest. 

Our Managing Director is a Collec-
tor. He said-"Also rellOlved that 
in case the Government of India does 
not extend the same facilities, steps 
may be taken to liquidate the so~iety 
to avoid further hardship t'J the 
Members of the Society." 

That is t'1e policy. The farmers are 
feeling disgusted. To avoid further 
hardships to the members whose paid 
up share capital is about Rs. 71.43 
lakhs, which is now worked out at 
140 lakhs when the interestj at 15 
per cent is added, I want once again 
th3t the Government should in order 
an enquiry and find out who have 
spent more, for what reasclUs, and 
how to recoup the losses. 

SHRI P. K. KODIYAN (Adoor): 
Madam, my cut motion on Demand 
No. 12 deals with the problem of 
tobacco growers and also the prob-
lem of toe cashew industry in Kerala. 
A sum of Rs. 1.5 crores have been 
asked by the Government for pur-
chasing tobacco from the tobacco gro-
wers through the National Marketing 
Cooperative Association. What I want 
to stress is that the Government has 
COme to the market throulil:h the Mar-
keting Cooperative Association very 
late. Already the tobacco growers 
have suffered quite a lot due to lack 
of demand and due to the failure of 
purchaSe of tobacco by the tobacco 
companies. Not only in respect of 
tobacco growers but in respect of 
all agricultural produce, this Govern-
ment has consistently failed to come 
to the aid of the farmer. Though they 
claim that they are heavily subsidis-
ing distribution of wheat and to some 
extent even rice, they have consist-
ently failed to help the farmer. This 
is the serIous charge I bring against 
this Government. Whether they are 
wheat cultivators or rice cultivators 
Or cotton growers Or tobacco growers, 
aU the farmers have been hit very 
badly by the policy of this Govern-
ment of not helping them at the cri-

tical time 
sell their 
prices. 

when they are forced to 
produce at throw-away 

My second point is about the cashew 
industry, which is mainly concentrat-
ed in Karala. I come from a consti-
tuency where there are a· large num-
ber of cashew factorl@!;. About one 
1akh workers are engaged in this 
industry. Most of the cashew facto. 
ries have been clQ8led down due to 
the shortage of raw nut. Cuhew in-
dustry is fetching valuable foreign 
exchange for our country. The raw 
nut produced in our country is not 
sufficient. They import it from foreign 
countries, mainly African countries 
like Kenya and Tanzania. These im-
ports had been declining from year 
to year. Unless the Government takes 
serious steps to increase the import of 
casht'w nuts from African countries 
and also launches a serIous program-
me of cashew cultivafion wherever it 
Is possible in this country, this prob-
lem I)f shortage of raw nuts cannot 
be solved. Unless it is solved, thous., 
ands and thousands of people who 
are depending on cashew industry 
will have to starve. There is no 
other way. 

I do not want to speak about the 
telp.phone System in Delhi, though I 
myself had been a victim. I just want 
to refer briefly to my cut motion about 
controlled cloth. Government has re-
cently announced jts textile policy of 
e'1Cempting the \l1ill sector from its ob-
ligation of producing controlled cloth. 
This has been done ostensibly in the 
name of helping the decentralised 
sector-Leo the National Textile Cor-
poration and particularly, the hand-
100m industry. But I should .ay that 
this ii. a dubious way of heJping the 
mill sector. Government has rather 
succumbed to the pressure ot the 
I)rganised sector which never tried to 
discharge its obligation of producing 
controlled cloth. They demanded more 
price and the Government had ac-
ceded to that. And now succumbing 
to their pressure, Government have 
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[Shri P. K. KodiyanJ 
exempted from them from this obli-
gation also. 

The handloom sector Can be helped 
on1y if the cost of handloom c10th 
is reduced by making the yarn and 
other inputs available at reasonable 
prices. 

SHRI P. RAJ.fl.GOP AL NAlDU 
(Chittoor): I have to bring to the 
notice of the hon. Minister that 
though we are passing the Annual 
Grants and the Supplementary Grant!! 
because of lack of financial discipline 
the moneys are not going to the States 
and the districts in time. Moneys go 
there in February or March but then 
they are not a ble to spend the same 
in time and that lapses. Therefore, I 
request the hon. Minister to see that 
immediately after the approval of 
these Grants, moneys are sent to the 
States and the districts 

The other thing is about export 
promotion. The agricultural commodi-
ties are not getting any support 
whatsoever now because the export 
of agricultural commodities are dis-
couraged. Since the agricultural pri-
ces have come down, it is necessary 
for the Government to give support 
to the export promotion of agricul_ 
tural commodities. 

With regard to purchase of tobacco 
I am glad that some money is being 
given by the Government but it must 
be a continuous one. Whenever there 
is any agitation, the Government 
gives some grants. What I want i~ 
that the Government should estimate 
and know the trends in the market 
and see that moneys are allotted as 
and when necessary for the items 
which require assistance. 

oil ~ ~ for (""""~) 
!ru _ ~ ~ t I """ iI ~'" qv 
t I " ~'''' ~ 1!f1T ..-un t I 

MR. CHAIRMAN: Let the quorum 
bell be rung .... Now, there is quo-
rum. The han. Minister will reply. 

THE MINISTER OF FINANCE 
(SHIU H. M. PATEL): May I say at 
the outset that most of the speakers 
had not paid any attention to rule 
216 which says: 

"The debate on the supplementary 
grants shall be confined to the items 
oonstituting the same and no dis-
cussion may be raised On the ori-
ginal grants nor policy underlying 
them save in So far as it may be 
necessary to explain Or illustrate 
the particular items under discus-
sion." 

MR. CHAIRMAN: Are you raising 
a point of order? 

SHRI H. M. PATEL: I am not rais-
ing a point of order. I am mere1y ex-
plaining; why I will not reply to a 
number of points that were made by 
various Members. 

You yourself raised the question 
about protection to small scale units. 
This was one of your cut motIons. It 
is certaInly incorrect to say that 
either the Government is not aware 
of the problems faced by these two 
industries, the utensil industry and 
the hOSIery industry, or is not pro-
tecting their interests. All further ex-
panslon in the hosiery industry has 
already been reserved, for the small 
sea Ie sector. This has b~en dOne 
with a view to protecting the existing 
small-scale units from any undue 
competition from the large scale sec-
tor. So far as the utensil industry is 
concerned, presently production of all 
types of utensils except stainless steel 
is also reserved for the small-scale 
~ector. Government has no intention 
of permitting production Of such uten-
sils in the large-scale sector. 

MR. CHAIRMAN: I cannot ask 
for a clarification now. 

SHRI It M. PATEL: That is to my 
advantae:e! 
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You raisect also some question reo-
garding the National Textile Corpo-
ration, the Binny Mills and so on, 
not strictly pertinent to the demands, 
but I will certainly see that the point 
that you raised about labour not re~ 
ceiving whatever they were entitled 
to, is pursued. 

Shri Chancirappan raised certain 
questions which were not strictly rele_ 
vant. 

MR. CHAIRMAN: The reference to 
MECON was relevant. 

SHRI H. M. PATEL: Yes, I will 
come to that. 

So far as the International Mone-
tary Fund is concerned. I may tell 
him that it is a very useful institu-
tion, although he might think other-
wise. One of the main purposes of 
the Fund is to promote international 
monetary co-operation through a 
permanent institution which provides 
the machinery for consultation and 
collaboration on international mone-
tary problems. It is, therefore, a very 
important U.N. specialised agency, 
and a country like India, because it 
has executive directorship on that 
body, is able to play a very impor-
tant, a very useful role, in the vari-
ous crucial decisions which are taken 
from time to time in connection with 
subjects like the reform of the in-
ternational monetary system and the 
increased transfer, of real resources 
to the devel~ing countries. However, 
the point raised by him was not re-
levant because what I have come be-
fore the House is in respect of merely 
a revolution of what we have to 
contribute. So far as MECON is 
concerned .... 

SHRI C. K. CHANDRAPPAN: You 
are asking some money for BHEL. It 
may not be very strictly within the 
SCOpe of that. But it is a very serious 
matter which I raised. 

SHRI H. M. PATEL: Whatever 
matters you have raised. they will 
all be pursued with the relevant Mi-

nistries and, so ~. I am merely say-
ing that so far as I am concerned. 
the;,: do not arise for a reply. I am 
not saying that they will not be ta-
ken note of. 

So far as MECON is concerned, 
that was also certainly raised and 
there I can only say that t shall find 
out the facts. But the point raised is 
not strictly correct. The restructuring 
has not led to the particular point 
that was raised relating to the subs-
tantive part of whatever has been 
done in that organisation. The point 
nevertheless is of sufficient importance 
to be pursued and We shall pursue it. 

MR. CHAIRMAN: I think J'l)U will 
need a 'few minutes more. So many 
I just put this to the House? 

Is it the pleasure of the House to 
extend the tirr.e of the House for the 
Supplementary Demands for Grants 
by a few minutes and then take up 
the Resolution due at 4 O'Clock, 
so that We will complete this? 

SEVERAL HON. MEMBERS: Yes. 

AN HON. MEMBER: What time 
would it take? 

MR. CHAIRMAN: Another 5 or 10 
minutes. 

SHRI B. C. KAMBLE (Bombay 
South-CentraD; That should not re-
duce the time for the next item. 

MR. CHAIRMAN: No, no. 

SHRI H. M. PATEL: Similarly, I 
think you will find that Mr. Kodlyan 
raised various points which are not 
strictly relevent. Cashew nuts, 'for in-
stance, do not come into the picture 
at all. In so far as tobacco is con. 
cerned, it is said we have come late 
into the market, but obviously we can 
only come into the market when the 
tobacco growers themselves come to 
us saying that there is not enough 
demand and unless certain purchase, 
are made for creating a buffer stock, 
they will be In dilllculty. I may tell 
you that within a matter of a few 
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days of their coming to us, decision 
was taken here and in another few 
days the machinery was set up to 
purchase. 

He also referred to the question of 
controlled cloth which has only very 
limited relevance, but it does not arise 
from this matter. These various tex-
tile mills that have been taken over 
were taken over because they were 
sick and we had to see to it that 
they continue to work so that the 
large number of workers .... 

SHRI C. K. CHANDRAPPAN: And 
they continue to be sick. 

SHRI H. M. PATEL: Well, we hope 
that they will improve. It is only 
time which can show whether uur 
hopes are justified and I hove that 
you will also bless us so that these 
particular institutions at least suc-
ceed. The chances of their success 
are not bad. 

I think a great many other similar 
questions were raised. 

There is a reference to Binny's 
20,000 workers, and that we had 
poured so much money into it. But 
then Binny's is a very large indus-
trial unit. It has three units and I 
may say that now it is practically, 
entirely a unit in the public sector, 
taken over because the State Bank 
of India has bou~ht over almost all 
the foreign holding~ for one rupee. 
but the amount of losses etc. have to 
be met. In order to see that it can 
be put back on its feet. a gl'eat deal 
of money will have to be spe-nt and 
this is what we are proposing to do. 

The really major point that was 
made is with regard to the States to 
whom Rs. 430 crores have been given 
I would ]ike to explain how this has 
hawened. About the ways and means 
of dealing with the opening deficit of 
States, we were trying to see how 
best to meet this. After detailed con-
sideration of the various alternatives 
we decided to extend special loans 

to these States to assist them in 
clearing the actual or accrued amounts 
of opening deficits whichever is 
less. 

S'!RI K. P. UNNIKRISHNAN 
(Badagara) ; Rs. 12 crores have been 
distributed to MISA detenues in 
Madhya Pradesh. They take overdrafts 
from you. You are not imposing any 
discipline. They are distributing Rs. 
12 crores. 

16 hn. 

SHRI H. M. PATEL: I think I would 
not go into the question of the pre-
vious Government which followed a 
scorched earth policy. 

SHRI K. P. UNNIKRISHNAN: My 
question is about the present Govern-
ment, not about the previous Govern. 
ment. So, this is not an an.sw~r. 

SHRI H. M. PATEL: It is an ·.lDS-

wer, Because, that fact. has le~l ~o 
this situation of the States, monetary 
difficulties now. 

SHRI VASANT SATHE (Aka],,): 
There are questions like Rs. 4,000 
crores of foreign exchange being 
squandered away .... (lnterrupti,nLs) 

SHRI H. M. PATEL: I do not know 
where these Rs. 4,000 crOn~s com~ in, 
I was only referring to the point of 
Shri Unnikrishnan which was a re-
levant point. I was trying to explatn 
to him the limits of its relevance and 
that it was really the cause why thl!'l 
problem has arisen, which we have to 
face just now. That is all I am say-
in~. I am not even trying to appor-
tion blame. I am simply explaining 
how the Rituation has arisen. 

These loans are repayable over a 
period Of five years commencing from 
1979-80. The Finance Commission will 
be apprised of the payments of these 
loans so that the Commission can take 
them into account while considering 
the indebtedness of the States. A 
query was made whether this will not 
lead to further inflation. It will not 
because money has already been spent 
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it is merely an accounting procedure; 
nothing else. It can have no infla-
tionary effect. 

Continued overdrafts with the Re-
serve Bank is one of the basic reasons 
for taking this step. Once we put 
this burden out of the way, we leavt! 
the State with no valid reason here-
after to overdraw. Therefore; we 
have said that once we have done 
this, the States will have to ensure 
that they keep their resources in the 
current year at the assistance level so 
that no fresh deficits are created. 

It will a Iso be necessary to take 
measures to regulate unauthorized 
overdrafts of the States. There can 
be no doubt that whatever be the fac-
tors responsible for the overdrafts, 
such overdrafts amount to a compul-
sory loan by the Government of India 
to the State Governments, and that 
the continuance of this practice can 
cause serious damage to the national 
economy. That is why we have 
given serious thought to this question. 

Having regard to the fact I hat 
these overdrafts are in contravention 
of article 292(3) of the Constitution 
and the agreement entered into under 
~ection 21 ('a) of the ReserVe Bank 
of India Act, it has been decided to 
bring into effective operation a 
scheme fOr regulating State llver 
drafts. The basic features Of the 
scheme will be as follows. If a State 
Government is indebted to the He-
serve Bank Of India for over 45 days 
even within the authorised ;imits. the 
ways and mean!! situation of the State 
Government will be discussed first 
at the official level and then, if neces-
sary, at the level of the Chief Mini-
ster, to devise corrective measures. As 
soon as a State Government has avai-
led of 75 per cent of the authorised 
ways and means limit, the Reserve 
Bank of India will issue a notice of 
caution to the State Government con-
cerned and if, despite such notice ot 
caution, the State Government ac-
count -emains overdrawn for more 

than seven working days, the Reserve 
Bank of India will automaticlly sus-
pend payments, which will not be re-
sumed until after the overdraft has 
been cleared. This scheme will be 
brought into force with effect from the 
1st October 1978. Certain transitional 
period is being provided to enable the 
States to readjust to the discipline 
inherent in this scheme. Even in the 
transitional period, the States will be 
expected to do their utmost to man-
age their finances within the parame-
ters of the scheme for regulating the 
overdraft. 

I am hoping that the State Govern-
ments will subject themselves to this 
discipline. This is not a very diffi-
cult discipline and we are giving them 
plenty of latitUde in order to enable 
them to do that. But I am very 
anxious that this request, this appeal. 
to them will be heeded by them and 
they will comply with it so that there 
will not be any such problem in future. 

I think, I have covered all the im-
portant relevant points. 

SHRI P. RAJAGOPAL NAIDU: 
What about export promotion lor 
agricultural commodities? 

SHRI H. M. PATEL: Export ;lro-
motion has nothing to do with which I 
have come before the House. Thi~ is 
with reference to certain export sub-
sidies. We are considering export 
subsidies that are iiven. the provision 
that was made for subsidies for the 
export of certain commodities which 
was already notified. As I have said, 
as regards the point that h6'! has rais-
ed, we will consider. 

SHRI K. P. UNNIKRISHNAN: On 
a point of order. I refer to Dem.md 
No. 63. It has been the practice in 
this House, as you are aware. that 
whenever money is sought tor a new 
service, the Finance Minister used to 
live an explanation. As you know, 
in parliamentary practice, this bas 
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K. P. UNNIKRISHNAN: 
the rationale behind this 

Please explain, 

[Shri K. P. Unnikrishnan-Contd.] 
always been looked down upon. Here, 
an amount has been taken trom the 
Contingency Fund of India on 1st 
June, 1978, that is, Rs. 3.5 lakhs, to 
meet the immediate requirements and 
a supplementary demand is sought 
for this. This is very important. On 
an Issue like this, I thought that the 
FinanCe Minister would enlighten the 
House. He has not done that. So, I 
would request him to give us the 
rationale behind this proposal cor a 
new service. 

MR. CHAIRMAN: It is not a point 
of order; you are asking for a clari-
fication. Let the Minister clarify, 

SHRI H. M. PATEL: It is not a 
new service. The Government have 
appointed the second press commis-
sion .. 

SHRI K. P. UNNIKRISHNAN: It Is 
a new service, Please refer to p. 22. 

SHRI H. M. PATEL: If you read. it 
says: 

"The Budget did not include any 
provision for expenditure on the 
Commission which is estimated at 
Rs. 7 lukhs in the current year. 
As it is a "New Service" and ad-
vanCe of Rs. 3.5 lakhs was obtained 
from the Contingency Fund of India 
on 1st June, 1978 to meet the imme. 
diate requirements, ... " 

We shall come in due course as for 
a new service, This is the explana-
tion that we have given. 

SHRI K. P. UNNIKRISHNAN: 
What is the explanation? What is 
the rationle behind it? You say, it is 
not a new service. It is a new 
service. 

SHRI H. M. PATEL: In fact, It is 
clearly explained here. 

SHRI 
What is 
proposal? 

SHRI H. M. PATEL: A Commis-
sioin of this nature had to be appoin-
ted anq, for this purpose, money was 
needed and therefore, We have come 
before the parliament for it. It is 
explained fully, 

MR. CHAIRMAN: If the House 
agrees, I shall put all the cut motions 
moved together to the vote of the 
House. 

HON. MEMBERS: Yes. 

MR. CHAIRMAN: So, I put them 
together to the vote of the House. 

All the cut motions were put and 
negatived. 

MR. CHAIRMAN: The question is: 

"That the respective Supplemen-
tary sums not exceeding the 
amounts on Revenue Account and 
Capital ACCOunt shOWn in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to def-
ray the charges that will come in 
course of payment during the year 
ending the 31st day of March. 1979 
in respect of the following demands 
entered in the second-column 
thereof:_ 

Demad Nos. 12. 18, 29. 31. 42, 59 
to 61. 63, 71, 78 and 79." 

The motion was adopted. 

16.10 hro. 

APPROPRIATION (No.4) BILL,' 
1978 

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): Sir, I bell to 
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